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saying so. I should say that I heard 
with rapt attention the hon. Minister 
as regards the powers of the Commis- 
sion. He said that the Commission 
would have the same powers as those 
of the Special Officer who now sub- i 
mits the report every year which 
comes before the House. But I know 
for certain that this Special Officer 
does not have sufficient powers to 
deliver the goods. In fact, his com- 
plaint has been that he does not have 
sufficient powers to call for papers, 
etc., so that he could do real justice 
to the matter. In that connection, I 
would like t0 suggest to the hon. 
Minister that this Commission should 
have the same powers as those of a 
commission appointed under the 
Commissions of Inquiry Act,, so that 
the Commission can call for papers 
can summon all the erring officers 
and can call for any other kind of 
evidence that is needed for the solu- 
tion of the various problems that 
confront the Scheduled Castes and 
Scheduled  Tribes.  Thank you. 

THE      VICE-CHAIRMAN;       (Shri 
U.       K.    LAKSHMANA    GOWDA): 
Now Private Members' Business. Shri 
Yogendra  Sharma, please move your 
resolution. 

RESOLUTION RE. STEPS RE- 
COMMENDED TO GOVERNMENT 
TO STOP ATROCITIES ON HARI- 
JANS AND OTHER RURAL POOR 

AND TO RESTORE FULL CIVIL 
LIBERTIES TO PEOPLE  .. 
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THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
Mr. Sharma, you have already taken 
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twenty minutes. How much more 
time would you require. Normally, it 
is 25 minutes for the opening spea- 
ker. 

SHRI YOGENDRA SHARMA; I 
shall speak in your pleasure. 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA); You 
can take another ten minutes. Then 
it wiH be half-an-hour. 

"Prices up by 5 per cent"— 

"The wholesale price index for 
the financial year 1977-78 has re- 
gistered an increase of nearly 5 
per cent as against just 2 per cent 
during  1976-77." 

About the retail prices, it says: 

"This implies that the consumer 
prices have hardened by 8 per cent 
between March 1977 and February 
1978 when compared to the average 
for the same months of 1976-77." 
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suggest     concrete time     bound 
measures for their removal.'.' 

The questions were proposed. 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): The 
Resolution and the Amendments are 
now open for discussion. Yes, Shri 
Mathur. 

 

The question was proposed. 

THE VICE-CHAIRMAN (SHBI 
U. K. LAKSHMANA GOWDA): 
There  are  some amendments. 

SHRI JAGDISH PRASAD MA- 
THUR (Uttar Pradesh):  Sir, I move: 

1. "That after paragraph (i), the 
following new paragraph be in- 
serted, namely: — 

"(ia) A special Cell be created 
In the Ministry of Home Affairs 
to take expeditions steps against 
persons responsible for atrocities 
during the Emergency." 

3. "That in paragraph (ii), after 
the words 'immediate repeal of 
MISA from the statute book', the 
following words be added, name- 
ly:- 

'as it was so heinously misused 
by the previous regime during 
the Emergency.'" 

(Amendment Nos. i and 3 also stood 
in the name of Shri Kalraj Mishra) 

SHRI INDRADEEP SINHA (Bi- 
har):  Sir, I move: 

(4) "That at the end, the follow- 
ing new paragraph be added, 
namely: — 

'(iii) Appointment of a Parlia- 
mentary Committee to go into 
the basic causes of the mounting 
social discontent now assuming 
explosive     proportions     and     to    / 
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SHRI KALP NATH RAI: It is an
entirely baseless and concocted
charge made against my leader. He
should withdraw it. 
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that here is a Govvernment    which 
will   protect the   down-trodden,   the 
weaker sections, the poor, the    Hari- 
jans, the   minorities   and if anybody 
will do any thing against these people, 
strong    and  drastic    action    will be 
taken against him. 
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It is a country of Hindus. Here no 
Mohammaden, n0 Christian, no Parsi, 
nobody is allowed to live in. 



231      Steps recommended to    [ RAJYA SABHA ]       stop atrocities on       232 
Harijans 

 
What this. Janata Government lacks is 
the political will power to protect the 
Harijans, minorities and Girijans in 
this country. The political will power 
they lack and that is the reason for 
the       increasing    atrocities    in    the 

 

It is a fight between the social classes
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SHRI JAGDISH PRASAD MA- 
THUR: Show one day she went to 
Jail or got a lathi below. Give me 
one point. 

Was India s0 united before Indira 
Gandhi? Wag India so stable and 
strong before Indira Gandhi? Was 
India industrially so strong before 
Indira Gandhi? Was India agricul- 
turally so strong before Indira 
Gandhi? Was India so strong in the 
comity of nations before Indira 
Gandhi? 
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"I was surrounded by corrupt 
people. I will make a speech for 
eight hours in the Parliamentary 
Board and in Parliament." But, why 
is the erstwhile Home Minister silent 
now? Is Choudhary Charan Singh 
abetting corrution? It is because he 
is afraid of an inquiry being insti- 
tuted by the Prime Minister against 
his wife and relations. And now he 
is getting a compromise by a proved 
corrupt Minister. Now a proved cor- 
rupt Minister, Shri Biju Patnaik, is 
negotiating between the Prime Min- 
ister and Choudhary Charan Singh 
for getting the latter a berth in the 
Cabinet. I want to tell the whole 
nation, the people of India, that as 
Choudhary Charan Singh has levelled 
charges of corruption against the 
Prime Minister's son and the Cabinet, 
let them come to any compromise, but 
our fight against the corrupt Ministers 
wiH continue till a judicial inquiry is 
instituted under the chairmanship of 
a Supreme Court Judge. 

THE VICE-CHAIRMAN (SHRI U
K. LAKSHMANA GOWDA): You
have to wind up now. 
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tabled a resolution which he has him- 
self admitted in the very beginning to 
be a very long resolution. And on a 
perusal of the resolution, anybody 
will be convinced that the length of 
the reseolution is also in proportion 
to the contradictions contained in it. 
Possibly hon. Shri Sharma does not 
know what he really wants to place 
before the House. Possibly it is only 
the result of the uneasy conscience 
which he and his friends must be 

having for their continuous support to 
the Emergency during those nineteen 
months.  

Now, the resolution does not say 
what we should do. If it has said 
anything, it wants the implementation 
of the Janata Party's Election Mani- 
festo. And the Janata Party has not 
only declared that it is implementing 
it but it has also done a large part of 
it. The political part of the Election 
Manifesto and the promises that the 
Janata Party made before the electo- 
rate have been implemented fully up 
till now, which nobody can deny in 
this House. So far as implementation 
of the economic promises is concerned, 
naturally it will take time and it has 
already started. Both hon. Shri 
Sharma and our hon. friend, Shri Rai, 
have indirectly admitted that the 
things that developed during the last 
30 years, or more so in the last seven 

or eight years, were so bad that these 
bad things conld not be remedied in 
a short while 0f 15 months. 

Now, much has been said about 
atrocities on Harijans. About this 
very item, so many things have been 
repeatedly said in this House from 
the Opposition benches. And only a 
short while ago, hon. Shri Rai ad- 
mitted that the atrocities on Harijans 
are due to an atmosphere of economic 
expoitation prevailing all over the 
country. But who created this situa- 
tion of exploitation in this country? 
Is it the   Janata Government in the 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA); Ex- 
cuse me, there is another gentleman. 
Let him speak. You can speak after- 
wards. 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
There is another speaker from your 
party. Now I call Mr. Kalraj Mishra. 
He is not here. Mr. Ajit Kumar 
Sharma. 

SHRI AJIT KUMAR SHARMA 
(Assam): Mr. Vice-Chairman, Sir, 
hon.    Shri    Yogendra    Sharma    haa 
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last fifteen months or the Government 
run    by  our  opposition  friends    for 
thirty    years and during    the Emer- 
gency?    This Resolution    now    only 
hails the fighting mood of the masses. 
That is, hails the violent mood of the 
people otherwise, what exactly    does 
this sentence mean? Possibly the pro- 
poser    alone  knows    it better    than 
anybody else.      Look at the    speech 
made by the proposer where" he con- 
demns all violence.   He has condemn- 
ed these    fighting    elements in    this 
speech, but in the   Resolution he has 
only hailed them.   This is a peculiar 
phenomenon that we find.    Again in 
the  Resolution  he  also hails  an  all- 
India      mass   movement      including 
Satyagraha on the burning issues.    If 
that is so,    then there is no    use of 
tabling a    Resolution of this kind in 
this House.    If the fighting mood    is 
welcome, if a Satyagraha is necessary, 
then this house is not neeessary nor 
is the Resolution that is tabled here 
in the House    today.   This    kind  of 
political speeches for the purpose of 
just easing one's own conscience   for 
the mischiefs done for a  very    long 
time   or as a matter of   fact, for he 
habitating over    one's    lost    political 
influence will not serve any purpose 
in    this House.      In this   context if 
anything is t0 be said, it should be 
on the economic front.   Things in the 
economic sphere were made so bad 
by the previous Government in  col- 
laboration    with    all    the    capitalist 
classes in the country, that it will be 
very difficult for any Government to 
remedy the situation in a short time 
of fifteen months or twenty months. 
And even    today what do    we find? 
Whenever the Government wants to 
take certain steps for the amelioration 
of the conditions of the peasants and 
other      working    classes,   the    same 
leaders from the Opposition    parties 
who    are    now    shedding    crocodile 
tears for the downtrodden masses, are 
organising   and inciting   the    people 
against the    Government for all the 
good policies being adopted by    the 

Government. This way no good 
planning or no good thing? can be 
done by any Government in any 
country. In this context this Reso- 
lution is not clear in itself. Although 
the proposer claims to have a mixture 
of demands from all quarters, this 
attempt of his to make a mixture has 
resulted in making a mixture of con- 
tradictions. Such a Resolution does 
not actually deserve spending of the 
valuable time of this House and I 
hope, such a Resolution will be re- 
jected by this House. And let us 
take to other    constructive purposes. 
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Times of India: 
"The Assamese landlords have 

apparently begun to resume syste- 
matically the surplus land that they 
had distributed among the landless 
peasants, tenants and share-cropp- 
ers. They are doing so on the spa- 
cious ground that the laws passed 
by the Congress Government had 
become inoperative under the 
Janata Government."   (13-7-78). 
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THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
Mr. Sinha, we have to adjourn at 
5 o'clock. 

SHRI INDRADEEP SINHA: I am 
just finishing. 

SHRI KALP NATH RAI: Let him 
speak, Sir. 

SHRI SHYAM LAL YADAV; Let 
him continue, Sir, because this can 
be continued later on also. 

SHRI INDRADEEP SINHA; Or, 
Sir, I will continue later. Sir, it is 
better if you allow me to finish now. 
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THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): You 
can continue your speech the next 
day allotted for Resolutions. 

5 P.M. 
MESSAGE FROM THE LOK SABHA 

The Multi-State Cooperative Societies 
Bill,  1977 

SECRETARY-GENERAL; Sir, I 
have to report to the House the 
following message received from the 
Lok Sabha signed by the Secretary of 
the Lok Sabha: 

"I am directed to inform Rajya 
Sabha that Lok Sabha, at its sitting 
held on the 21st July, 1978, has 
adopted the following Motion ex- 
tending the time for presentation of 
the report of the Joint Committee 
of the Houses on the Multi-State 
Co-operative Societies Bill, 1977. 

MOTION 
That this House do extend up to 

the last day of the next session the 
time for presentation of the report 
of the Joint Committee on the Bill 
to consolidate and amend the law 
relating to co-operative societies 
with objects not confined to one 
State and serving the interest of 
members in more than one State." 
THE VICE-CHAIRMAN (SHRI 

U. K. LAKSHMANA GOWDA); The 
House stands adjourned till 11 A.M. 
on Monday, the 24th July, 1978. 

The House then adjourned 
at two minutes past five of 
the clock till eleven of the 
clock on Monday, the 24th 
July, 1978. 
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